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FINAL ORDER NOs- 70558-70583 / 2019 

 

Per: Archana Wadhwa 

 

 All the appeals are being taken up collectively for 

disposal. I note that the hearing notices sent to the appellant 

stands received back from the postal authorities. Accordingly, 

I have heard learned A.R. and have gone through the 

impugned orders. 

2. After going through the impugned order, I note that the 

disputed issue relates to rebate of duty in respect of goods 

exported outside India. In terms of provisions of Section 35 B 

(1), first proviso, the jurisdiction of Appellate Tribunal stands 
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taken away in respect of the orders passed by Commissioner 

(Appeals) relating to rebate of duty. As such, it is noted that 

such orders were not appealable before the Tribunal.  

3. In view of the above, I direct the registry to return all the 

appeals to the appellant for taking appropriate further 

necessary action at their part. The appellant may contest the 

limitation aspect before the Revisionary Authority on the 

ground that during the prescribed period the appeals were 

pending before CESTAT and as such said period is not 

required to be taken into consideration. 

4. All the appeals are returned to the appellant.  

(Dictated in Court) 

 

 

   (Archana Wadhwa) 

 Member (Judicial) 
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